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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

0O.A. NO. 5 OF 2025

IN THE MATTER OF: -
KARTAR SINGH
AND ANOTHER ...APPLICANTS

VERSUS

GOVT. OF NCT OF DELHI

AND OTHERS ...RESPONDENTS

AFFIDAVIT ON BEHALF OF RESPONDENT NO. 4,
DELHI DEVELOPMENT AUTHORITY, IN TERMS
OF THE DIRECTIONS UNDER THE ORDER DATED

20.08.2025.

LVosa Dvusues S/o b Sivun , aged about B>  years
currently posted as _B® (zv) of the Delhi
Development Authority, having office at \1kA sSavan , do

hereby solemnly affirm and declare as under: -

1. That I am duly authorized and competent to affirm the
present Affidavit on behalf of Respondent No. 4/Delhi
Development Authority (“DDA™), which has been
prepared under my instructions. I am fully conversant
with the facts and circumstances of the present case on
the basis of the records maintained in the office to enable

me to file the present Affidavit on behalf of the

Respondent.




2. The present Original Appli?? 1“OA”) has been 2
registered on the grievance of the applicant that the

Transport Department of Delhi has encroached upon the

water body, namely Johar, situated at Khasra Nos. 12/11,

12/12, 12/19, 23/5/1, 23/13/2 and 23/1 and is

constructing the DTC terminal and multi-storey

commercial building on Khasra Nos. 12/11 and 12/19

without taking a Change of Land Use Certificate and No-

Objection Certificate from the forest department.

3. Itis respectfully submitted that by the Affidavit in Reply
dated 03.07.2025, the answering Respondent has placed
on record the status in respect of the land in question in
Village Najafgarh. The present Affidavit is being filed to
supplement the submissions made therein and in
compliance with the Order dated 20.08.2025, wherein the
Hon’ble Bench directed the DDA to clarify whether any
part of the water body as reflected in the revenue record
has been transferred to the Delhi Transport Corporation
(“DTC”) and place on record the full details of the
transferred land. The answering Respondent accordingly
craves leave to refer to and rely upon the earlier Affidavit

filed, along with the submissions herein.

4. As per the available records, a request for allotment of a
site in Najafgarh, Delhi for a bus terminal, was received
from the Transport Planner, DTC headquarters, and from
the General Secretary, Najafgarh Welfare Association in
1988. The proposal was sent to the Finance Committee
for fixation of rates for such allotment. The identified site

was at Khasra Nos.12/11, 12/12 and 12/19 comprising of
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a pond and gaon sabha land admeasuring 4.01 acres at

Village Najafgarh. Annexure A-1.

. The proposed allotment and its feasibility was referred to
the Technical Committee, DDA, which, after due
inspection and deliberation found the site at Khasra
Nos.12/11, 12/12 and 12/19 to be feasible for the
‘allotment and construction of the terminal. A true copy
of the Technical Committee’s recommendations and
approval dated 16.07.1990 is annexed hereto and marked

as Annexure A-2.

. Pursuant to the approval of the technical committee on
16.07.1990, site measuring 7851.57 sq.m at Najafgarh
was allotted to DTC for a bus terminal vide office letter
dated 01.04.1992. However, on the request of the DTC,
the allotment was subsequently withdrawn on 02.08.1995
due to unavailability of funds. Pursuant thereto, and on
the inability expressed by DDA to develop the site, free
of cost, the Transport Department, GNCTD, requested
for the allotment of land to be made to them. It may also
be relevant to mention here that as per the noting
available on file, at the relevant time an assurance was
given by the Hon’ble Chief Minister of Delhi, before the
Legislative Assembly, that. the inauguration of the Bus
Terminal at Najafgarh will be held on 02.10.1997. True
copies of the allotment letter dated 01.04.1992,
withdrawal letter dated 02.08.1995, Letter to Transport
department dated 11.09.1997 and the relevant
departmental noting evidencing the approval, allotment,

and its subsequent withdrawal is annexed hereto and
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marked as Annexure A-3 (Colly).

. Pursuant thereto, it was informed to the Transport
Department, GNCTD, that the site was vacant and low-
lying and filled with water and was being allotted on as-
is where is basis. A demand-cum-allotment letter for land
measuring 7851.57 sq.m. was accordingly issued to the
Transport Department, GNCTD, on 01.04.1998.
However, on the request of the Transport Department,
and approval of the Competent authority accorded on
21.11.1997, the land was transferred to the Transport
Department prior thereto on 27.11.1997, for carrying out
works thereon, and pending calculation of the costs,
payments and charges in respect thereof. A copy of the
noting bearing the approval of the Hon’ble Lt. Governor
dated 21.11.1997 granting approval for handing over of
the land to the Transport Department is annexed hereto

and marked as Annexure A-4.

. The land at Khasra Nos. 12/11, 12/12, 12/19 accordingly
stood formally allotted to the Transport Department,
GNCTD, on 01.04.1998, for construction of the Bus
Terminal. It is respectfully submitted that as borne out
from the records, the water body as reflected in the
revenue record was transferred to the DTC. True copy of
the demand-cum-allotment letter dated 01.04.1998 are

annexed hereto and marked as Annexure A-5.

. The above information, documents and present Affidavit

are submitted accordingly.
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& - s - Annexure A-2\\{4
iﬁ.dn N::.B

Subs-Allotment of land for D.T.C.Bus Terminal
at Najafgarh. ;

F.24(4)/88=Instl.

BACKGROUND
A rcquest for allotment >f site for ths terminal
. was received from the Transport planner DTC head quar-
ters, I.P. Estatc, New Delhi and from Najafgarh Welfare
Association addressed to Lt.Governor, Dé¢lhi,They have

: mentioned about two sites:-
’ 1. Land  in front of vegetable market on Bahadure
T it garh Roads ' :
; 2, . Land neer Watertank and Sain Baba Ma.nﬂir.

suadzcr MATTER , :
Ac¢ord1ng to ZDP a site measuring about (1.4 hect..
ane has been

was marked for DTC Bus Terninal but the s ‘ o

Sk , encroached upon and 80 is presently not possible for

- the bus terminal. Keeping in view the ncocessity of Bus .

: Terminal and parking which are presently porked on the
main road, thereby causing congestion and traffic
sbstructions a site measuring about 1.5 hecatares marked
on the plan(Placed on the table) on main Nejafgarh’ Road
near Water Tank/Electric sub=station has becn proposed.
2. The transpart planner DTC has agreed that this site
'{s fessible as informed vide letter no.IPSD/55.66/88/223
dated 18.4. 90(4ppendix) and-desired that the land

: should be got levelled. Presently is is low lying area.

S Y The land is allotted on 'as in where is' basis as a prac=

tice. In the draft ZIP the site is sh:xwr; for recreational

3. . The “Hatten s PLACEU Utmes - L1 masked anl cemmittee
for its consideration the above said"i:ropasal. R
DECISION :
k- Technical Committee obscrved that the yroposed sites’

(2 in Nos,) for DTC Bus Terminals in Najafgarh Township,

earlier suggested, are not feasiblc as these havebeen

squatted g‘pon. Therefore, the site measuring 0;75 h shown

on the plan (Laid on the table) was found feasible and
-approve@ for-the allotment to DIC for construction cf a bus

terminal. ' The Technical Committee felt that the remaining

land in this pocket which 1s 'likely' to be affected in tt;e
propoaed:‘road aligrnment, may be utilised for providiné other '{‘
; fagj.litbs as it may not be feasible to construct the road |
_as propc?sed in the draft plan, The Technical Committee

also desired that the Zonal plan of this area shcould be

\

- |
kw taken up for- finalisation. taking :ng? consideration: all o7
o aspects and the decisions: n : : : - j

— g

= _i | ™ |‘W%f3646(5~»f Zle) om /6:7‘/’0 1 1 : :.

PN —



-.301

=Bane

e LT s Y

i h il Fl{""’-‘-ﬂr_ﬁ.:

the
Bus Termina 1

SHowg e Fre

oot Af per t
D3 ' Survey ren
o
:-‘-I'I!_t.' [ Lo R Woanld be Suitable :t
it fs3 Jne Tted o Jo .55 0
Plamn ; E

?{mmm:m& L-.:E'nrﬁ, e Ssveacoe Lhnie

e .}La_ DI-c 2 c-er Mtz (worooe caly
Cormm- C Lemma viels Wis modreltiya-8é
=t @ is/n Thes  Pocheged o ..mtfﬁﬂ .
OTOE A Moz va Me. 120y, I:.}";i__
]2{ IS Ldh v oyvea o l'a'.}:.:#:j._':- ;_itr}“-: -
Lo cocbep oo Ll ViGht _2icle o he
W e S LI I;..;L...__Ji.__-j?f}:ff'

-




T Al Tateeonk w® " end fex T P

S -— - ——- T T S e —

v Trebnmilcal Coamitias I Ar®= m=- "1t rhle: o

Ll ftwm Lrews e, = me= seprmwad L =Y Tebrmrret of

-:-|-_i_-- - X

1and te TOTC Far th canst piooct L= of = L

THr prepessed =ite i in Freat ef the wngelshle v ket

'
2. 0.("urvey), re2cuee*=d Lo
incigating thes BIn il

am Teahodorgesh e -2,

.

corduct » Tutwvey af Lw T »

o= - e - 2 i t,.n--‘.
foetuTe -FWWW“

nt'l.l; Ao that = plan

¢ 3eted infacma*ien el Etha

Bu prepersd.

fhending zver Lhe aite o orTc o=m T :

e~ #M'

fex

ft. e
Loe Crarare—

ﬁ@'i'&; '-hh ﬁﬂ:un -G ZW




s - # .

303 ”

2
-0

Ref. DI(TL) Note dt 17-5-91 (Fage WE/K), TiVve
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Ths demorce-tion of the site

Marther for allotmont.
=5 Anleso be talen ap

ant variffTerltion o t e dipenolon
by the A.Z.(Lmnds).
Jain)

(A.E.
JE . ctor{ZP)
15601
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.From:

Jt.Dircctor{Instl. Yo
D.D-J\. :

Subs Allotment of 1™ for.__ .}

.{;3_

’ .._____..—--'l""""".-—

Sir,

With refe
the sanect no'
the r\rows.crt\s

is rroposcd :
of 12nd measuring .

for thc nuTpose 2 S
c.ond).\l..n ) LT
and the f following condltmns mongst oth

will be’ reqniu_

1) Tnpt.Eno Zilﬁifii.,% ma1suEing 4&'@" ﬁ?—s{}; 1.
the i

ars:—

R por ACTE with apnual @ =
C aqite of

. @.““ x&ﬁnﬂm Tof the total nrtem.-:m. aggregh
, and fin"l premnm} ion of r~tes
of 1-nd is unager conslderwtion of the
The. 1llottee sh‘\ll balance prenium for the
1~nd s per es deierm ned- by the Contrnl Govit. under
pule 5 © Dm(uwel.oned Nazul Land) Rulcs 1981, ? -
within the time d m:\n ded by DDA. Tro rates © of 1and
dcterminzd 21 Govt. shall ba binding upon ‘the
in

, ailoctad 4 sholl not.be clled in qrestion by it
any oroccedmgs. .

ii) - T llottc hﬂll g an und twk ng fe :
X‘ 11n rcm.J.t w \c -
. . f the T tes ddermi d by ™ N

b'\s

Govlt.
1id) T?f 2;01 gf the landfplot is also subject to yarintion

in size ua Lo remurr_ncnts f £}

uamarc-gcion of site otc.. uf & Lo pLAD e

iv) The.allotiy d'1and ahﬂ.l bc. uscd for t.he pULNOSe of

i iﬁqml and no othew purpose whhtsoaver,

. ’ Contﬂ. <. S
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TR

v)

wi)

Vii)The le~se dc

* ¥iii)In case, the'alloct

ix)

. to suech

b 2 period of 2 yours f;oﬂ
over POSSRs LN of the plot al1iotcad:

» trinsfor, 2s8ign or otli-rs
Possessign of the wholo or any part of
OT Any building thercon excont with the
- 1n writing of the Lossor whicéh he shall
UL refuse in his absolute discrotinn. :
ag FROVIDED that, in the event of tho consent hoing
as he tng 2> MY imposc such terms and cond:tions
m o ke ¥ he lessor shall be entitled to
; olec or 2 portion(as tho
. An his Gb501u

te discretion detormincd) of
ed increnga
.- betw

¢.1in the value(i,e. the diffcronce
s2id 11,the PTemiom paig and the market value) of the
R the timo of s 4

Parting with me of sale,

th ransfer, assigmment, or
: - _“1@ possession and
CSSor in p

+ the decision of thec
N2 respectsof tho mar
And binding P

b) Nothithstnnding any thing‘cgntaincd in c:aﬂse}LVl)

aoove, the Lessco mAy with.the provious consent in

Wiiting of the Lt.Govarnor of Dalhﬁ(heroiwaft9r‘Cﬁllﬂd

Mthe Lt.GoVvernor) mortgige or change, ‘the siid land
p-Tson As may be anproved by thc Lt.Sovernor

in his absoluteo discretion, o5 E

2d shall ko exaocuted and got redisteread

Y the spocicty at 1ts own cost ns and whon chlled upon

to do so, by Xho Lessor(Prosidcnt .of India), DDA

ket v~lue, shall be finnl

S¢ is beina allotted 1and for .
clubs, Community H~11, then the Community HA11/Clubs
shi1ll <1so P~ uscd by the residonts of the z26lony
"nd officers ‘of the DDA residing in nearh Colorics
within a2 radius of 8 K.ie on'tht sama fee}cqﬂrges ns
Are onayable by *Me mombors of tha ClUbjSQQiyty. Tho
residents/officors of the D.D

.A.;w;:l_hg treﬁgeq Y% per
ith the members of Socicty for nsing t c facilitics
;;ovideé at thevclnbs/Communlty Hall, on the PAIYme nt

of sime fees/charges osc, as arc P2¥2ble by “the membors
of the Lessce/Allottec, :

' Viii-A) The trces if any .standing oh the

. plof in quostion

; as DDA property -and shall not b removed
321é18232222 off without the prior approval of the -
lessor in writing. - . :
— 4 nditions 2s contlrined in the perpetull
Ihat‘Jl%;gtzzrbgooxezutod in this behn%f ?ng aHEHOth‘r
s i dLFﬁitions impnosad from time to time by ¢ Ehe-
t“r¢5!C°- vi¢/Lt.Governor shall be.binding -.zr.xonh_\’_‘-‘cl
Ccnbii}GGOJTﬁo form~t of Lexsc Deced ¢ n be purchas
;;ig tho office of D,D.A.

"
"

Contdo ] 3. ]
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llotteo Violvtoes any to
cned ove ~pg

B) If tha 4
’ 18 muonti

ms and conditions
‘nd in the Perpetual leage deed,
€ 2llotmunt shall be Cancelled ang Possession of
the land/plot with Sliperstructyr,, standi
if SNV, ‘wil) pe
j of Ingd

N9 thereon
, ©3Xen over by the Lessor(Presidant
12) /DDA withguy any compensation to

the Allottee,
xi)

;f the AUlotment is cincaelled for breaches of any
terms/t:onditions of the llotment, the possossion of
And with building; if any will be handed ovor
\ by the Allottce on the date given in the

cancellatlon notice,

2, 1If the apey are acceptable to you,

the acceptanee with Attestcd.undertaking be sent EE_ -
the undersigneq lonowith o Demand Draft for B.}'}DQJA_-XD

in favour of D.D.A. Within 30 dys from the dato of issue .
of this letter, The sa

2id amount ¢an 8lso be deposited in
ndia, Vikag Sad~n, IMNA, N

e terms/conditions
thereos

cew Delhi, and cony

m1y be sent with

8T 2ongwith undertaking within 30 drys
of the. issue of this lettor, ‘
In ers0 the

Payment and the ncceptance letter with N
nndertaking is not Teceived within 30 days from the issuec
of this lettor; it will be presumed that you aye not
interested in the allotment of the

land and the offer will
stand withar1wn. - :

'{ PY 'um ,- 3D QG? o Yours q“i/thfll-ll‘!,

La~dao b= 353 - | 'l'
. NCay-Co : AL ﬂlgbbirestgr{ Ié’nsgl.). .
P ) Y «DA, Vik~s Sadan, ?
% e o5l = S €Yo NE DELi.1, Y

m -350:2)-‘4%'.‘0_/ 93

Copt b (6) B ‘
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This cas= relates to allotment of land te DTC
gajufgesrh Area for setting up @ wus terminal.
-ﬂjtlgnt lett=r to the LUTC was issusd sn 1.4.92 with
sne r=gqu-st to make nayment of F.30,26,780/= ans ara-=
sium #5.15.60 lacs per aore and ground rent of b .76, 670/
(Tatal Pm.31,02,450/~) which

wWas to be nald within 30 days
from the date of imsue of lettar,

not w=en made Wy the OTC,
L Commissionar(L) en 16.12.92

LS

The=

Dayment has net so far
A reminder was issusd by the

« The L. T.C. wvide their
letter gated T.12.92 reguestsd the LDA to davelop the

bus Lterminal st site in gquestion snd hand sver te ITC
free of cazt for operational Purpogses. The land alletted

for Wmus terminal is low lying and in shape of a pond,
The Chief Enginesr(WZ) was requested to insicats the

cest of filling and it was intimated that the cest of

filling the pond and putting un theboundasry wealls would
e ADITOIN. B.2B.51 lacs.

u
x
N,

-

Hon'wle Lt.Covernor had vizited the site in May,92
and desirsd thst the tarsins]l be made functisnal sy Diwa

OTC are, howavar, inalsting that they may be provided I

developed sus terminal fres 8f cost and wids reference
“As\e dt. T.12.92 have reitersted thne raque;t.

The L.G. was asprisead pf the poslition thet DDA ia
unavle to accede to the regusat of thse OTS and the L.G.

had ween plessed to refer the matter te thne Miniatry of
P-luyle Sarface Transpoert fer their commeants.

A= the payment Mas not so far been made Yy the DITC
and the erganisation is persisting with its Etand, it may
Kindly »e directed whether the Cuse BAY B2 recommeanded Far
Cancellation of allotment or clarirs i:iti:na from FOST e
Bwalted

M?‘.‘?
- Birecter(iands)
i
'f-:"'l... omar, L L o <
-.kf_. "L_ Tty = P

= :::1 R = J-.lh--——‘lk .
- ! - & \..‘lu— ﬁlll""""l_

Redm e S5 S ¢»-—J~4.x f i, T T

: 2 X O X L= Y #d ':""'x.-;"r | & *—-Lr—hu.v . '-1|L "nL s
e . Lk _memd ,\ A 1_1; l.:| 1.1_- A ‘.lu.l \\3.‘_ ._h,.,':_....._‘...lk Al :'i-

-.ll,"‘““ “h i E -‘-bi i !I\ _L"L' I Kkh\_‘ £ .H.n.._‘l_-.'_ 1| HI

e Arend Nreb e AR A e s )

\ BT et \ e S 0 & P "}_
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i / DELHI DEVELOPMENT AUTHORITY
) fasrg 43T

'7 VIKAS SADAN

#1§. UA. T

F24{0)88/%% /gﬁﬁ LN. A.
Directoziia

| ag fawell

New Delhi-23..,£.'.‘..8..f:,?..g9...

The Chatpms Cum "ansging Dizecto
Delhd Trenspost ‘wpo-:gu. -
1. P, dguage,
Neow Dakhi.

Sulye Allctment of lend for Bl Temsinel
PN ST W —

As per the nesting held with V.G./P0h
by the Chaimaen Qua Han2giag Ui sector of Sthe
me, the oftar of allotzont of lead 4o Manfe
Gagh, Bws Tepzincl lend mesuging 76851, 57 sq.az.
s sinoe been trentcd @8 withdsBuwi,

HW
&“oq a

Copy o
ol _.:.o.m-) oz infopmation &nd w /nnaun

R b (,
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5/9, 3rsY e I
>0 fa=eh-110054
gy L"'"‘ No.F. Prc 1(5) 92 TPr/Pfj
g Dt: Hfeprav
MADHU K. GARG
JOINT DIRECTOR(PLANNING)

Kindly find enclesed a copy of the letter sent by the

Hon. Minister of Transport, Delhi Government te Hon. Lt. Governor
Delhi.

Assurence has been given in the Delhi Assembly that
inaguration of the bus terminal in Najefgarh shall be done on
2/10/1997, it is therefore essential that some developmental

work is carried out by the Transport Department earlier than
2/10/1997.

Request of the Hon. Minister may kindly be censidered and
pending all ether formelities,ane ebjection certificate may be
given to the Department of Transport to start developmental work,
It shall be in the interest of both the DDA as well as Transport
Department to ensure no dispute on area or demaration occurs
lateron hence request is for a formal handover of the land on lay

out plan by your site engineers to the Transpert Department before
commencement of departmental work.

Urgency in the matter is requested,
WA MNLﬁaquo

(VS

ound w A (m//%m)
e losresy g T "l dup i AP

SIS VI o

Ms, Asma Manza ’*m-
Director( Landss.,
DDA, Vikas Sadan
INA, New Delhi,
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TRANSPORT MINISTER
g gLl
GOVT. OF DELHI
D.O. No .F\PA\MOTE\97\
Dated:
Dear Shri Khanna,

There is an urgent need of bus terminal at Najafgarh. A piece of land was
earlier identified for bus terminal and it was at that time informed that the
land belonged to Horticulture Department of DDA. It has row come to
notice that DDS had allotted 7857.57 Sq. meters of land to DTC in Najafgarh
vide their allotment letter dated 1.41992. In a meeting between the Vice
Chairman, DDA and DTC officers, in 1994, DTC requested for withdrawal of
allotment since funds were not available with DTC. DDA cancelled the

allotment in 1995.

2. Need for bus Terminal in Najafgarh is now urgent since the area in
around area has developed considerably and the transport is one of
the essential services. A shuttle service has also been introduced
which links surrounding villages to Najafgarh optimising the bus
utilisation of DTC. Such a hub and spoke system of routing requires
quick transfers in order to be successful and for this a proper terminal
is required.

3 This issue of providing a bus terminal at Najal{garh was also taken up
by the Legislative Assembly in its last session and assurance was
given to F_he House that a bus terminal will be started soon. Again in
this session this matter came up under Rule 259(special mention
ma'tters) wherein the Chief Minister has assured in the House that
Na]afg.arlit bus terminal shall be inaugurated on the 2rd October, 1997
and within this financial year the bus terminal shall be operal:ionfal

4. '11;22 Elian;i 1;Iu-;de;- ;efer{ence is very low lying and presently resembles a
. ot of development work by way of filling of th
; 4 1 LAk he land shs
be required before any kind of construction work is %a ken up;f: its !

«.contd..
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s,

"uwiﬁ-
gftaeT o
TRANSPORT MINISTER
Rt T
GOVT. OF DELHI

.

In July, 1997 DDA has been requested to allot the said land to the
Transport Department of Govt. of Delhi and to hand over its
possession. We believe the allotment of land by DDA shall require
payment of about half crore towards land cost. As you are aware that
transport is essential service and without the consideration of
operational losses to DTC services have to be provided even to areas
which are not so developed and the inhibited. The Education
department, Govt. of Delhi is also allotted land for schools and
colleges by DDA at a toke rate of Re.1/-. Considering the essentiality,. ~ ~
and also the fact that the services are provided even when these are
not commercially viable, it is requested that land may be allotted to-
the DTC for bus terminal at Najafgarht at a token amount of Re. 1/-. I
have indicated earlier that land filling shall be required before
inauguration on the 2" QOctober, 1997, it is once again requested that
land may be allotted to us at the carliest. If formal allotment is not
possible within a week or so, considering the fact that the said land is
also earmarked for bus terminal, DDA may grant permission to the
DTC to start developmental work prior to the formal transfer of land.

With kind regards,

Shri Tejendra Khanna,

Yours sincerely,

%wmv,ﬂv}?
(RAJENDRX GUPTA) |

) L
\/f(i
Lt. Governor,

Delhi.
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”ﬂﬁ.,—gne-e-; to Lhn&qepr received £rom -|-_h23

et Bepartment vide lnnl<ee Ho.P&C/1(5)/92/Tpt/Pla/
;d 11ttt Sept, 97 enclosing therewith letter written
flfnp Trans: ort Minister, Oelhl Govermment to the Hon'
povernor, Delhi, It 1is regarling "'andin

T
"

over of
wus ter—inal site at Wajafgarh to the Transport Depsartment

- fe o

There is site measuring 7857.57 sq. mts. in
snjafsarh for a bus terminal which was offered to LTC

vide oul letter Wo.24(4)/88/243 dated 1.4.171952. There-—
atter on the request of DTC, the allotment was withdrsawe
sinre Tunds were not available. Transport Departament

is now reguesting for its allotment to them. It is
informed that the s=ite is vacant and is low-1lying £illed
with water. The Transport Lepa~tment desires to start .
developmental work iicluding land rfilling inmedintely. ¥

An assurance has begen given in the lLegislistive »
Assembly by the Chief Minister, Delhi that the inauzuras-— |
+tion shall be held on 2/10/57. Ve bl '

=_—__-;=———-"'"—'

The basiec issues ars that the plot of land unter
reference is marked for a DTC bus terminal and was enr-lfis*
orfered to DTC mlso. The lend is vecant epnd shell e -"':"‘" .
alloted to the Transport Department/OTC at the current | =
institutional restes and pot &s. 1/— aa reauseszted Tor \f
by the Transport Department since ths rates e Lix=d i
by the Govt. of Indis. The sres is low=lying and whide
+hae Tormel ellotment is belng processed, it 1is proposed
that the site may be termporerily handed over to The g
ﬁmﬁnﬂ ;I.‘hparrhnﬂnt enly Tor land £iliin, and develapn-— s :’
s aliotment shall be mnde at inﬁtitr_ﬂtin%‘
's m NOC for construction shall b~ glven 2nly

he m.nmt Department hnss made the payment ﬂJﬂ-

.....
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Annexure A-4°

af:No.24(4)88/Instl.

«+89/n..

*  Prom pre-paye,...,

The matter regarding the allotment ©Of
7851.57 sq. mtrs. of land to DTC at Najafyarh was

discussed with VC, DDA in the presence of Transport
Minister, GNCTD.

It was decided that the above lan

d should
be handed over to the DTC first, and later the cos

t
should be ‘wcix_'ked out by taking the

cost ©of
o acquisi.i:i.on.-- interest, development charéf_!s and ;
\ enhanced payment etc. Demand letter to DTE should 7
\ be sent after my approval. ) _“Wg
i
|
i
\
\

(Tejendra Khanna )
Lt. Governor, Delhi
VXX .97

1
~

g

- Pt faalaod
{ Ve~ %5 DT-C Gu 2r.11-9 Y
Bt - 2
Porg™
B (aly
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Annexure A-5 - 25

Er iy "W’ ‘;

With reference to bt
2 e:n)‘.'lIr direct®

subject noted abovey -
the providings of Dha( peveloped
is-groposed to allg, you rpctual ’-,9;?;‘.3 Holc =+
land measa 4—F£ " on the. usual
J formab 'pf._perpe:ﬁualf_lt?_&-f_-&._. i

urpo : ; :

itions as given in.the a@ e
he folloeing conditions onst,o_t:.t}\qrs e e i
That the allottec o 247,95 e X bolrequired- to
emiumeOf &L mcasuring . S Seme. i
L with anmud griar e -
“(iggre- 2

Te

Ba pro‘Bisional i >
< acre

@M; - S5 anaun of the total If_rpmi\m. \

& the pprovisiona}.‘ {anl final premuims ho Egﬁmn\’/
of rates of lanc i8’ unacl eonsiderab »n of the control ..
Govt. ZIhe az1ottee shall vave to p¥ ‘Jalancc_premﬂmn' oF
the land 38 por ratos Jotermined BY. the Central .quermnent
anaer Rule g of DDA(Dcvulpel Nazul land-J - 9 a’ :
within tho time 1emanlcd by DBA, - The rates’ of lano detc':mined
‘og Central Goy crppont shall be -binding upon tpe allottee.
shall not e alled in qucstion by it in any procecrdingS.
ii). The allottec shall give an andertakin to the offect— @

y tho balanca.premium_of land as may b
f tho rates jctermined by

Central Government, . - . 3 (
1411) The area of thu land /plat is also subjzct to variatil &
in size, due o reguircisent of Jayout plan and, Jomarcation i

cond
and t

¥

a zand .shall go used - for t‘m.ﬁ- ﬁ-‘nrpose o
o whatsScever.

iv.% The allotte
,_s_w 'b-.i.f!- > O-‘.."I.:i no other purpo
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n“‘ L . ) . = b Pt 8 L i .ad i -
BT ot s S T |

- i A
~° :
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X a‘t s 7 \ -
Nss T _buil / 31 5 14 !
° /Dm ding, plans !
ore Shoul*‘ be got :pprovod. f:-“om fn

g °t101 7 Sobting the samo sanctioned for the
he ﬂ.at be con lﬂtﬂnd construction as per, sanctiého
Vi C of tak nE ;ve-'l within a period og ars from --'J'e!
Dt‘;l r h\. allot er poss‘.ssion of £ the plo allotfed. :

vl toc ‘shall betyselt). transfur, assign or
pi the’ ﬁ D%ig with osseuguibﬂ, of thc whoie or any Ear LA
Qvisions conan OF ny building thoruon oxoophiwith tho & ¥
hall be 0ntgnsm'c in writ*ng ¢f the: Legsor dch By ho .- . "M

tiled to -rofusc in his’ abﬂoluto ﬂiscmption. P M

Eho - Providoa vh RS

- at, in tho uvont of. tho consont boing gven

b h kssggr may - inp o$c such d. torms.and conditions as he : ,\;{

roco b and. tht.. Lossor. sh';ll ‘bo” ontitled. to claim:and °
ab vor the whole or a portion, (. as tho 1eSS07 may in his o rh 7

hg°1utu. discreption ielt)cminu ap un-ca-rned inc craasc in ) ¥

ax) ‘éaluc (.1, 0 the differonce botwooq tho. prOMimﬂ paid

i tq ho market valuc ) ‘of tho'said’land’ at the of 35199 ‘

Pl ansfer assignment, or Lessor in the rospoct of thc marko

Valuo, shall be final and binding. |

'») - Not withstanding inod
ny thiv:g contain- :
: a.bov(,, “the ‘Lessee may with the’ rovisions cons p
Writisg of the Lt, Governor of: Booni (norinafer Sailo
the Lt. Govérnor) ‘mortgage or change, the said. s
Such person as. may be' appmgca By the Lt.govq:_mor in
. a.bsolutc uiscrep ong i d
. vil -The-1case decd shall be oxccutoJ, and got ragistore
y the ‘society at its own costizs and when called upon to
io S0, by:the 1lessor (Prcsi'*'nt of India ')y - DDike ;
for
viiie In cSsC, the allottoo is peing allotte.l Tand
’tv hall, then the Community Hall/cl ubs:
cLubs, Qs oo csn.dcmts of the co],ont ¥ and" Dfﬁgsof
- niding in ncarby, colonicsmhnar ' :
gt theoﬁﬂ):clhgo géme %oc/ chargas as are payable by the members. of -the
" C1ub /soc;j_t,ty.. ‘The -rodidents /officers of .tho DDA will be ;
% ated at per with the members: of socictyfor' using theé faci...:i.tias
S the clubs/cammunity hall, on the paymov]t, of & ik

' }2?595 Jonarges o6, as arc pa,yablo by thb mcmbcrs of the

. 16sscef JodiCOe: Cis ! :
-4 The troes if :my s+aming on the pbot in qeust:.on

viii-4, - "DDA proper y cnd »shall not be -removed or

g remal as op
f'i’f.%os od of W without the prior appoval of ‘the Lessor in writ:mg

1 other conditions as containcd in thao .
asc deod to b oxocuted in this behalf and any
ol conditions . impoged from timo té time by the
Go vornment /Lt Governor shall bo binding upon the .
The fgmat cf lonsc dood can”bo purch;so from the

8] lottﬁu violat»s any terms and
d in tho porpctual loasc deggnc%ﬁ?gi as
10:1 ani psscssion of the land/ plot lotment
stnnd:!.n% thoroon 1f a ny Willba b with
of India/ DDA W{t aken ovor

hout
aQV (o} Qm'pons ati on

Condt

Saas, o..3/_
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k) br.ﬂaCHC‘S" of 2 ' ,
y 18 concallod 97 P ot ooss0ss
°‘i‘%‘i‘éns the all"momisf $ho PI11 bo,handed

y

9 e
B--—EELFL‘TJ?/",; o R LLBGREET
(promiie B2 4 Bl SR T

Db Within'o 2hys f + dan
5?'%13‘%&3%@-@&@'-.:wttur. Tho 532-4111331;%%‘? b~ P
the - o tnis A
ﬂso,bgog giigﬁ 162 y of tho Same may bu‘-‘sent to this a’l
office for having ;leposib pe demale

Jortaking with
acceptance letter, unde ang:.cgm-allo ment

date of issue of tho dom

3. The ent and the ecce tance letter with the X
3 u!édﬁming must to be Sgn'ﬁ within g?cgg iﬂgsr intm:"cst
a e rate o 1 be chargeablC ! » ¥
period tg & months of issu¢ of this 1otter, compl tion :
of & monbha from tho date of usgue, ¥he allofmont shall
»0- a-utomatically cancelled, If the socicty has '
the partial payment afficr 6’ months of issue of thts . - ;
- 1ottor the soclety shall have'to ro-apply for allotment, - . 7

b, :EZ?EO%E i?'thel.{mle rosponsigi%itjaor' tiac \sogiety. : :1
ce) to koep proper watch and warw on the '
and protect it agg.igstpg.ny orcroachment. - e : g

’

Yours faithfully,

A ; Y 55 Dy. Director(IL)
Copy forwarded for information to Sria.0.(IL). - (’_‘

Dy. Dir%;,)/?i’ )

W% e g =t .
. um O ] e MCAs . i
4TS st oty o

@ Tsgdc 'ﬁaﬁyp 1784 .5"_'/('-_:‘,{;0“;' 'Qf 4?§J§2%)

ProviSicn

5.  Ground ront of tho plot - X ; HMSEL
@2,5 § por annug of the tatal " Sy & 63,7238 +
remlume. 3 R ; A /
30 otal « ) iy d N

=

A '
67:‘?/)'95{-‘?.';‘7 i

N .. I/
(.8 KRG tevin e Foenls ene R

U D¢ < AxlT '
— _ ?{uv/ﬂsl:kt/\{. .A,x_/ Ser (,L_f‘/

) .



	INDEX
	Affidavit on behalf of Respondent No. 4, Delhi Development Authority, in terms of the directions under the Order dated 20.08.2025
	Annexure A-1 True copy of the relevant department notings recording the request for allotment of site for bus terminal, inspection, and identification of the proposed sites at Najafgarh.
	Annexure A-2 True copy of the Technical Committee recommendation and approval dated 16.07.1990 for construction of the bus terminal at Khasra Nos. 12/11, 12/12 and 12/19.
	Annexure A-3 True copies of  (i) allotment letter dated01.04.1992, (ii) withdrawal letter dated 02.08.1995, (iii) letter to Transport Departmentdated 11.09.1997, and (iv) relevant department noting sevidencing the approval, allotment, and subsequent withdrawal.
	Annexure A-4 True copy of the noting bearing the approval of the Hon’ble Lt. Governor dated 21.11.1997, granting approval for handing over of the land to the Transport Department, GNCTD.
	Annexure A-5 True copy of the demand-cum-allotment letter dated 01.04.1998 issued to the Transport Department, GNCTD, for the land measuring 7851.57 sq.m. at Najafgarh.


{"type":"Imported Book","isBackSide":false,"languages":["en-us"],"usedOnDeviceOCR":false}




{"type":"Imported Other","isBackSide":false,"languages":["en-us"],"usedOnDeviceOCR":false}




{"type":"Imported Book","isBackSide":false,"languages":["en-us"],"usedOnDeviceOCR":false}




{"type":"Imported Whiteboard","isBackSide":false,"languages":["en-us"],"usedOnDeviceOCR":false}




{"type":"Imported Book","isBackSide":false,"languages":["en-us"],"usedOnDeviceOCR":false}




{"type":"Imported Book","isBackSide":false,"languages":["en-us"],"usedOnDeviceOCR":false}




{"type":"Imported Book","isBackSide":false,"languages":["en-us"],"usedOnDeviceOCR":false}




{"type":"Imported Whiteboard","isBackSide":false,"languages":["en-us"],"usedOnDeviceOCR":false}




{"type":"Document","isBackSide":false,"languages":["en-us"],"usedOnDeviceOCR":false}




{"type":"Document","isBackSide":false,"languages":["en-us"],"usedOnDeviceOCR":false}




{"type":"Document","isBackSide":false,"languages":["en-us"],"usedOnDeviceOCR":false}




{"type":"Imported Book","isBackSide":false,"languages":["en-us"],"usedOnDeviceOCR":false}




{"type":"Document","isBackSide":false,"languages":["en-us"],"usedOnDeviceOCR":false}




{"type":"Document","isBackSide":false,"languages":["en-us"],"usedOnDeviceOCR":false}




{"type":"Document","isBackSide":false,"languages":["en-us"],"usedOnDeviceOCR":false}




{"type":"Document","isBackSide":false,"languages":["en-us"],"usedOnDeviceOCR":false}




{"type":"Imported Book","isBackSide":false,"languages":["en-us"],"usedOnDeviceOCR":false}




{"type":"Document","isBackSide":false,"languages":["en-us"],"usedOnDeviceOCR":false}




{"type":"Book","isBackSide":false,"languages":["en-us"],"usedOnDeviceOCR":false}




{"type":"Book","isBackSide":false,"languages":["en-us"],"usedOnDeviceOCR":false}




{"type":"Document","isBackSide":false,"languages":["en-us"],"usedOnDeviceOCR":false}



